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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR
Date of order: 19 12 2000

‘OA Nb 123/2000‘-

Ram Pratap Meena =/o Shri Harnanda Rem Meena presently workJng a=

Chief Telephone Supervisor in the off1ce of the Pr1nc1pa1 General_:_

Manager(_Jalpur_
..prplicant i
Versus '

1. Un1on of Ind1a through the Secretary to the Govt. of Indla,;_‘_;a

Depertment of Telecom, Sanchar Bhawan, New Delh1.

+ 2. . The Chief Genersal Manaqer, Telecom Rajacthan C1rc]e, Ja1pur—8'1

e§5 3._'vPr1no1pa1 Genera1.Manager, Opp. Jalpur General Post Off1ceft
3 . M.I.Road, qaipur; “ -
s o .. Respondente L
g OA No.125/2000‘ : | _ ‘
?‘Kfs.ﬁoshj g/o Shr1 Radha Mohan Joshi presently worklno a= ChJef
Telephone Supervisor in the. offlce of the S. D. 0. T., Bandlku1,‘
- Distt. Dauéah -
.aApolioant ;
Versus . “ .
1 It , _l.‘ Unlon of Indla ‘through the Secretary to the Govt offlndiay:_ii

partment of Telecom, Sanchar Bhawan, New Delh1. B

Tha—chaef_General Manaqer, Telecom Rajaethan Clrcle, Ja1pur—8

3. Pr1nc1pal General Manager, Telecon\Dzetrlct Jalpur 'éf o

4. Sub D1v1s1onal Off1cer Telephone, Bandlku1
. i

.. Respondents
Mr. P.N. JatJ, counsel for the appllcantq

Mr. N’ C Goyal, counqel for the recpondent= )

; CORAM

‘Hon'ble Mr.A. K. Mlehra, Judic1al Member 1; .
_Hon'ble Mr. N. P Nawan1, Adm1n1strat1ve Memberaf

Order
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3. Apﬁdicant'jn OA Nc. 2“/2000 hes prayed thet the Jmpugnei

- Graée¥III—be—GU“shed It ie a]]eqed by_the apleeant th t‘h K

from the thher authchtJe=,

T2

Per Hon’b]e Mr. A_K. MJchra, JudJCJal Member’,

The app]:cant Jn OP Ne ]23/2000 he= fJJed thJ=
ApmﬂJcathne thh the pmayer that the Jmpugned erder dated 7/8th:
_March, 2000 (Ann Al) paesed by the Sub DJVJeJona] Enaneer (Staff)‘

. be ouaehed whereby the epp]ncant wes crdered to be reverted. The;'

ahove erﬁer wae etayeo by Jnterzm order oated 23._.2000

2I A a]leoed by the appJJcant that wh:le he wee.workJng Jn
Grade—IV he wee orcered to be reverted to Grcde III hy the 1Wpuone€

order. He wec promoted to Grade IV w.e. f O ] 1995 and

‘he has Lkeen werk:no cn that pect in the qrode. However,;suadenly

w:thcut affcrc:no any cppcrtun:ty cf heer:na the Jmpuqned crderrwe

passed thch js ggainst the 1aw. Nc opportun:ty Cf hear:nq

prcv:deo te the aprd:cant 2ncé he wa= not ca]]ed up tc explaJn as

‘why he ke not reverted

order dated 7/8th March, 2000 passed by’ qub DJVJezonaJ Englneer:

(Staff) revertjng‘the EFP]jCEﬂt'cnd few cthere from Crace-IV to'

1 .

prcwoted te the thher poet wey teck Jn February, J995 anﬂ =Jnce“

then he hes . keen werk:nc on that pcet The Jmpucned eréer ha= been

pessed nuthcut eny reaeon and w:thcut affcrdJng anv eppcrtun:ty te

_the:app]jeent. CcneequentJy the order revert:ng the appl:centvle

bad jnblaw{:i

4. | Nt ices cf bcth the ceses were given to the Fekpondents “whe

hove fllec the1r repdy.ﬁ_ ,fi'i

wrongly promcted ano ccn=ecuently after dJrect:cneiwere rec Jve
the actlon was taken a= per law end:

the . revereaon cf the app]acante to the cr1q1na1 post is justlfred.

. . . . - e
_— -l




o)

The OAs are Cevcid of any merit and Jdeserve to be dismiesed.

6: .Heard the- learned couneel for the oartiee' and' have oone:.
through the case f1le . Prev1cu=ly, in neny other caees ar:een 1n_.;
eJmJlar c:rcumetance it wse held by the . ITJbunel that orderJng
-the appl:cant to be reverted tc the lower pcst w1thcut afford:ng:

them an opportunlty of ‘hearing is bad in law and Jt is dechu]t to,f

gustein.
7. In the ipstent cere, it is kcorne out frem the reccrd that no;
o opportun1tv of hear1ng was affcrded to the appl:cant Jn the OAs.-
T A T TmuE, principles of natural justice have not been fcllowed In cur

opinnon, a reaeonable opportunlty of hearan 'ehould have been'
provaded te the app]1cant= before the Department concluded that

the:r promotlone were wrcnq. Applzcante' were worklng cn the

prcmot:ona] poete =Jnce 1995 and almo t 5 yeare the Department_ L

thouqht that promotlon was not in accordance w1th rule ' therefore,

all the mere necessary fer the Department wos to have heard the'y>bi;ﬂ

appl1cants befcre pe seing any guch order. SJnce the 1mpugned order

.revertfng the applicents to the lower post has keen pessed w1thout

;{‘. 'effordfng them an‘opportunity of hearing, therefore, the‘ordere-.
deeerve te be ouaehed However, the Department can be ngen lJberty-
‘“;‘tc pasej approprlate ordere after affcrd:ng the appl1cant=" anv
opportun:ty of hear:ng Bcth the Oas, therefore, deserve.tc~ be;

adcepted and'the impugned‘crders deserve to be'quashed; S

8. Ehe OA= are, therefore, accepted and the impucnedorderhdatedi .

7/8 March,|~ 2000 Memo M. ST—4/36/KW/99 2000/32" (Bnn.AL. in Oa

No 123/2000) end Jmpuqned order dated 7/8 March, ?OOO Memc No.ST—i'f'$ﬁﬂ

' 4/36/KW/99 2000/33 (Ann.Al in OB Nc.125/2000) are hereby qucshed;

and eet—aelde. However, the reepondents are q:ven lJberty to pa

appropr:ate créers e ‘per rules and law after ngqng‘ them'.an°:




t 4
cppertunity  of hearing to the errdicanté lty

‘ fclié&jng' the
principles of natura] Justice. -

9. Parties are left to bear their own ccste,
. e
(N.P.NAWANT) (A.K.MISHRA)
Adm. Merker Judl .Member
v




